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ORISSA  ACT 13 OF 1973
'{ THE ORISSA RE-ENACTING ACT, 1974 ]

[ Received the nssent of the President on the 26th

. -February 1975, first published in an extreordinary
L issue of the Orissa Gazette, dated the Ist
S March 19751

———

AN ACT TO RE-ENACT CERTAIN ENACTMENTS

WHEREAS the President of Indla by a Procla-
mation issued on the 3rd March, 1973 under Article
356, of the Constitution,. assumed to himself all
functlons of the State Governmeént and declared that
‘the powers of the . State Legislature shall be exercisa-
'ble by or under the authority of Parliament ;

AND WHEREAS in pursuance of those powers
certain Jaws have been made by the President ;

AND WHEREAS the said Proclamation was
revoked by the President on the 6th March, 1974 ;

AND WHEREAS clause (2) of Article 357 of
the Constitution - provides that the laws_so, made -by
the President which the President would not, but for
the issue of the Proclamation have been competent
to make, shall, to the extent of the incompetency,
cease to have ‘effect on the expiration of a period of
one year after the Proclamation as ceased to operate, -
unless the laws which shall so cease to have effect, are
sgoner re-enacted by an Act of the appropriate

iaiis ) __,chlsl_‘ature

AND WHEREAS it is expedlent to re-enact
some of the aforesaid laws ;

BE it enacted by the Legislature of the State of

" Orissa in ‘the Twenty-fifth Year of the Republic of
India as follows :—

1. This Act may be called the Orissa Re-enacting .
i ACt, 1 97 4 Short

1. For the Statement of Objects and Reasolls see Orissa Gazelte
Extraord inary, dated the 10th December, 1974 (No, 1935).
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el LHE URJSSA KE-ENACTING ACT, IY74 [Or. Act

(Secs. 2-3)
Regractmen’ 2. The President’s Acts specified in- the'Schedule
Acts. with its Annexure are herby re-enacted with the

modifications specified in section 3.

rRee™  3."Notwithstanding ianything+ contained~in®'the

Acts'specified.in.the Schedule, ‘the provisions-of the
said Acts shall be read and. construed subject to the
modifications that in each of the said Acts:—

(@) .the words .beginning..with “Enacted .by the
President” and ending with “Republic of
India’.shall be: omitted; and o

(b} for the words beginning "with “In exefgise
-.'of ‘the powers” and. ending. with f‘the
“President is, .pleased to enact as” follows”

“the words <“Be it. enacted. as follows” isha]l
" be substituted. ‘

! ?-'SgHEDULE
" PRESIDENTS ACTS

. { See. sections 2and 3)

- -k

Serfal Yeat :Nnfmber- - “ | ighoreitle
No. - » 3 ofithe Act - SR
VI - S« . N D
R : . I . ’ ali- ! .'.1" .
i 1973 6  The Orissa Sales Tax {AmendmentyrActy11973 [ excluding

clause (a} of section 2 which has been répealed by Orissa

cihct-18.0f:1974),. . .

2 1973 21 ' Thé Orissd:EstafésAbolition- (Amendmebt):Act, 1973

o1
e

53, 1914 1 ““THe Orissa’River Pollutiof Prevantion(Amendment) Act, 1974

4 T 1074 3 The Orissa Estates Abolition (Amendment) Act, 1974

f [

5 1974 4  The Orissa Municipal (Amendment) Act, 1974
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